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Qrder dated 31,12,04
Heard Mr.J.M.Pattnaik, Id,Counsel
cant and Mr.U.Be.Mohapatra,ld,Sr,3tane
for the Department;on whop a copy of this O,.A,

already been gerved,

[
Following to modification of

! punishment (from
L]

major punishment to that of miror punishment) the

Department has modified the orders pertaining to

sespension, already

A

It apgeurz/thg Department has

allowed the applicant to cross the efficiency har ]
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e g 3 < PR .. 3 n
hy treating the period of suspension to be no -

Vet the department has not given due

niority to the applicant;which is the subject
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Notes of the Registry Orders of the Tribunal

Existence of al'grievance is not enough for liti-

gant Govermment servant to rush to this Tribunal

- L ]
He must adeguately g?%?f&to redress his grievances
e fore the Departmental authorities and there after

only he should take resort to approach -this
Trirunal, Thcrefhrclxkile grﬁnﬁinq lirerty to the
applicant to represent his case for appropriately

b5

fixines his seniority, this
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disposed o ;i
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The applicant should make a nsolidated reprege-
ntation to the authorit ies)%y end of January 2005;
.
on receipt of which the department/Respondents shtould

ive due re-consideration to the matter and
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cate their views to tHe applicant by end of April,e5
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With the aforesaid observation and direction;this

with copies of the O.A:)anﬁ frees coples of this

order be handed over to Id.Counsel appearing for

both the partles, /#7
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